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BEFORE THE HON’BLE NATIONAL GREEN

TRIBUNAL, BENCH AT PUNE

Original Application No. 198/2024

| IN THE MATTER OF NEWS ITEM TITLED “COAL OVER
CONSERVATION: STATE WILDLIFE BOARD OKAYS MINING
‘ IN CHANDRAPUR TIGER CORRIDOR™ PUBLISHED IN THE
TIMES OF INDIA ON 27/08/2024
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lication

Magistrate, Chandrapur, on behalf of Respondent No. 4 Collector and

District Magistrate, Chandrapur, do hereby take oath and state as under:

|. The present Original Application No. 198/2024 has been
admitted suo moto by the Honorable Tribunal based on an article
published in the Times of India, Chandrapur. The article specifically
comments that the State Government has sent a recommendation to the
Ministry of Environment, Forest and Climate Change for diverting
8077 hectares of reserve forest land for the renewal of mining in

l)g‘."\ " Compartment Nos. 404 and 401 of Chandrapur Forest Division. It is

' submitted that, as per the notification dated 4 August 1979 of the
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Ministry of Energy (Department of Coal), the Central Government,

under Sub-section (1) of Section 7 of the Coal Bearing Areas

(Acquisition and Development) Act, 1957 (20 of 1957), gave notice of

its intention to acquire land and rights to mine, quarry, bore, dig, search
for, work, and carry away minerals in the locality specified in Schedules
A and B of the said notification. Pursuant to the gazette, the land was
acquired for coal mining activities. Subsequently, an area of 80.77
hectares of forest land was diverted for the Durgapur Open Cast Project

District Chandrapur, Maharashtra, as per the letter dated 8 November

/ J.'I It is respectfully submitted that, as per the letter dated 10

November 2017, a public hearing was conducted on 13 October 2009

under the chairmanship of the Additional Collector, Chandrapur, and
the project received environmental clearance from the Ministry vide
letter dated 16 March 2012. It is further submitted that the
environmental clearance was duly granted for the project. The minutes
of public meeting is annexed herewith as annexure R 4-1 for ready
perusal of this Hon’ble Tribunal.

3. It is respectfully submitted that the role of the answering
Respondent is limited to conducting a public hearing and heard the

objections, if any, with regard to the said project. As stated above, an

87



115

environmental public hearing for the project was conducted on 13
October 2009, with representatives from the Department of
Environment, the Pollution Control Board, and the project proponent
prominently present. Thereafter, environmental clearance was accorded
by the Ministry of Environment and Forests vide letter dated 16 March
2012. Tt is relevant to state that the answering Respondent conducted
the public hearing in accordance with the Government Notification
dated 14 September 2006, which prescribes the Standard Operating
Procedure (SOP) by the Ministry of Environment and Forests.

In view of the foregoing submissions, it is clear that the limited role

% ned to the answering Respondent was to hear and forward the
IA) Z)% o . . i
. ‘t}fc objections before the final proposal. This duty was duly
* A
Q

b
;ﬁy{ formed as stated above.

. _elgg!n‘gst%ﬁm No. 4

(‘MQ’\&E ,w, : F I) Sub tl_d, ._,‘r cer
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VERIFICATION
[, Sanjay Waman Pawar, aged 48 years, Occupation: Government
Service as Sub-Divisional Officer and Sub-Divisional Magistrate,
Chandrapur, authorized by Respondent No. 4 — Collector and District
Magistrate, Chandrapur, do hereby verify that the above solemn
affirmation is true to my personal knowledge and belief. Hence, verified

and signed on this 24th day of April 2025.
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RING OF MIS DURGAPUK

' . cHANDRAPUR. MAHARASHTRA,
TENSION AST WCL CHAN

%0R DEEPNING GF THE EXISTING DURGAPUR EXT GPE?%)*WSTWPS?J%:?
BY INCREASE IN THE EXISTING LAND AREA FROM 1354.64 HA TO 1645.82
HA. AS WELL AS ENHANGING THE APPROVED PRODUCTION CAPACITY
OF 2.3 MTY TO 3.0 MTY. HELD AT OFFICERS CLUB, WCL PADMAPUR |
DURGAPUR COLONY, SHAKTINAGAR, OFFICE,, DISTT-
CHANDRAPUR.MAHARASHTRA ON 30/10/2009 AT 12.00 HOURS.

%

8

The Environmental public hearing of Of M/S Durgapur Extension (Deep)
Open Cast WCL Ghandrapur. Maharashtra, for Deepening of the Existing
Durgapur Ext. Opencast Project by ‘Increase in the Existing Land Area from
1354.64 Ha To 1645.82 Ha. as Well as Enhancing the Approved Production
Capacity of 2.3 Mty to 3.0 Mty. Under the Chairmanship of Additional Collector,
Char%drapur. Reg%onai Officer, Chandrapur, representative of Maharashtra

Pollution Control Board act as a Member of Public Hearing Pane: and also as a
convener of the public hearing.

Genarai background

<

MleDurgapur Extension Open Cast WCL Chandrapur. Maharashtra Has
Accorded Environmental Clearence By MOEF ON Di 30/03/2007 For The
Production Capacity OF 2.30 MTPA.The present proposal |
The Existing Durgapur Ext. Opencast Project by Inc
Area From 1354.64 Ha To 164582 Ha as

s for Deepening Of
rease in the Existing Land
well as enhancing the approved

Production Capacity Of 2.3 Mty To 30 M ‘
i 3! 10 S.U ;\ﬂty aMIS {.}L\?gapug E}(teﬂ'ﬁg{)ﬁ {5?}{%@'{}}

b

" Maharashtra has obtained TOR from MOEF vide
letter dated 12" June 2008 to undertake detailed Ej

EIA/EMP to conduct public hearing to obtain Environ

Open Cast WCLChandrapur,

A and accordingly submitted
mental Clearance

N
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1;] Qp. Bhiwapurkar, F.0 um

of Chairman,

With the permission
h the p er point presentation about t

3 ; , ¢ iy oV
fequested Project Proponent to @ @j) o o Project F’ropOﬁeni’ \*m
expansion. project. Accord'nwy the represen
ed powerPoint presentatmn )
Jamkar, Re p‘%aematw of CMPDI, had commenc
cal ot and. the mrop%ed steps to be taken by ‘\
salient features of the proposed project ar
Project Proponent to protect environment. - N
Project Proponent | informed that the present proposal is for Deepening of \;\
the Existing Durgapur Ext. Opencast Project by | increase in the existing Land ;éx
Area from 1364.64 Ha. To 164582 Ha. as well & Enhancing the approved
Production Capacity of 2.3 MTY to 3.0 MTY. - He mfompd that the environment
clearance for existing pro ject i.e. for the produgtion of Coal 2.3Millicn T/Annum
was accorded on 30/03/2007. The environmental statement for the year 2008-09 / \
for existing project is already submitted to M.P.C.Board. He has shown location :‘:"
Map & Location Plan of existing as well as e;ﬁpansion project. Project ;\ A
Proponent further informed that £ A Study for air environment has been carried 7
. out through "ambient air quality survey at different location in the study area. The x
existing quality of AAQM was found with | n CPCB Norms. Water qua fity was . QX
monitored at different location of the existing mine. The water quaiu 7 s E g
observed to be satisfactory. Noise levels were measured-at different locations M
Qonsidermg the activity. The noise levels measured were well below the norms. ;
He has \hféfﬁed tlha*i Difowsxons has been made for social development work f
such as drinking water supply, Temple construction ,Road development, School -
building construction and 'ﬁ'dlmng session 1o the g\
sected Vilages. =\ 7 unemployed youths of the
« )
iy

Thereaﬁ:ev Shri AN .Katole

quastrsns either orally or in written form & S
T ole) L
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g SE -{E p . i 1,
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shri Shri Swanad Soni, Srushti Paryawaran Mandal maapuf

He ‘wad shown displeasure for»neit‘ner giving Soft copiés of EIA no
varox COpies in spite of his repeated demands, He said that i was,
available at MPCBoard Office for study purpose omy_' Hé further objected
carrying comprehensive EIA as the project is in the vicinity oF TATR \
Andhari "'ager Reserve) .He objected that some data of the EIA was taken 0O

f the
year, 2004. Hf‘» has shown displeasure about the steep 5

‘c:ape of Over Burden just
like mou;ﬁa

egion Hic . i £ :
Regional officer, MPCBoard has expressed nis regret's for delay n

conduction of proceeding of public hearing as Add%mﬁé

was pre-occupied in meeting. He replied that the £1A and executive summaries
were kept open for study at MPCB Office for general public and some
Organizations such as Green Planet Society had studied the EiA at MPCB

Office. He further informed that the public hearing was conducted as per the

notification of MOEF 14 September 2006 as notices were given in local news

paper well in advancs L.e. one month before ihe date of public hearing.

Shri Suresh Chopane, President Green planet society. He also showed
displeasure for not giving copies of EJA Report.

e questioned about authenticity of EIA report as it has not cummemba
about endangered species. He obj ected the statement of E A like These Core &
ABuﬁ’er 7one are fFree from Ecologically Sensitive and Biolog ically Rich
_Arealﬁabitam He guestioned about statement of tree plantation-by pl lanting the
trees of Mango, Guimohar Nilgiri i ete. as the bio diversity of dense forest cannot
not achieved bY sapling of local | Variety of trees. He further objected about the
c(;mmememeﬁt of Biastmq activity up to 100 db (A) as this limit will affect wildlife
existing in near tv surest Fi iiy e has Lpndered his stermn’ opposmon for this

IS ranatilitation & social problems of afzelec
expansion pro oject as it will wea@ 2ha il 3 i

villages.

> i

| Collector’ Chandrapur

93



shri Balu Chandekar, President, Paryawaran Mitra Bahuuddeshiya Sé%im,

He informed that the iy ‘water Q1<2\;Iof nearby villages is aﬁeme{s due'to . .

existing mine & Cracks. were observed at nearby houses due to béastm@ amw%‘i‘y
Loca

ik

He objected that EIA report was not made zavae%ab, at local
grampanchayat office. He objected that the advertise of public hearing was given

t:.nglssn Paper Hitavada &

Aarathi L@&aam hﬂwever local vmagers are nO‘t
cessible of these two news

papers. .

L,J

%Hﬁ A.C Roy, HOD Environment WCL. Replied that the mi ine are already

operation since last many years & this is only @ small expansion. He further
submitted that the poliution is'bound to happen due to excavation of Coal but
WCL is achieving the norms of CPCB & State poliution control Board in respect
of Air Water & Noise. He 'nfbrmed that the massive green belt was d@veioped by
WCL & it will enhance the greenbelt in future. He informed that land acquis

will be done with the mip of remote sensing centre to get ap

propriate data of
fand acquisition.

Shri Balu Chandekar interrupted that WCL is not giving any land for water
supply project to local villagers

ers as al

| the nearby land is already acquired by WCL
and the locals are deprived of safe water. : .

Shri Shinde, Nodal Officer Environment WCL replied that the WCL is not
private body for finali ?mg matters in a day. The appropriate proposals will be
sending to CMD WCL for further approval. He replied that 90% coal is going to

Maharashtra for power gﬁnmatxon and Durgapur & Padmapur mine is supplying

coal to CSTPS for coai,suppiy.

Shri Gangadhar, Sinhala Viilage,

He enquired that whether grampanchayat office received inti mation of a;hm

public heéring. He further questic:zned that whether it is expansion project or new

- project. He surther informed that all the information given in the presentation h}f

project propone: nt was misteading. -

[ vi iages were depnved of roads & drinking water due to dep!eu@ﬂ of watf r -

94
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sen
Chereafter Sarpanch has shown & mentioned that the cop! ias of advert

d wel
well as letter of intimation of Public hearing are being raceive
stipulated time,

nclosed with th
Shri Balu Chandekar interrupted that the copy of E1A was not e
on 28 109 /2000 & 27/09/2008at intimation letter

Shri Ramaparkhn Member, Grampanchayat, Sinhala, Village.

¢ o ich ; osed m%ne |
He mfor med that the most affected village of existing and propos

| ms such
was vilage Sinhala.He briefed about the existing envi ironmental proble
. ilage road
as lowering of water table, Blasting problems, degradation of Vwi e
=) s
reduction in the yield of agricultural crops such as Soybeans Cotton

. roject.
and aopealed o WCL to sort out their problems pefore doing expansion proj

e ‘ ad

Shri Yash Kumar, WCL Manager of Durgapur Mine: mform d that he D
g
personally visited the village Sinhala for the inspection work of Water supply

alona with local body representative and shown willingness to help local villagers.

Shri Ratnaparkhi, Member, Grampanchayat,Sinha!a,\/ﬂlage.

He again demanded the tarring of road, employment to land affected

serson, Rehabilitation of villages within 10 KM Radius of Chandrapur, assurance

of plot & monitory compensation to affected villagers and assured to support the

project if all the demands are accepted

WCL Representative Shri Sinha briefed about existing R&R policy of Coal India
Lid., He also informed that CiL Policy is better ‘iham*{:oai india F’Oi'sy and
tion will be done as per the policy of Coa india Ltd.

f

Shr; Oudhpachare Green Pianet Society.

informed that land acquis

He raised the enviro nmentas problf—"ms of affected villages due to existing
mines such as depletion of ground water tabie. He informed that copies of EIA
&TOR were not given. EIA report was silent about bio diversity, Remote sensing
maps and location maps. He expressed disclosure regarding statement of WCL
tree plantation by planting trees like Guimohar & Mango as sych varieties of

95



frees can't replace with Bio-diver 1%%1%%9 forest. He obaec‘i@d the statement
iy S@ﬂs‘W% ﬁﬂd

of EIA like These Core & Buffér Zone are Free from Ecological
Biologically Rich Area/Habitant. !
Copy of EiA was made available 10 shri Dudhpachare during the PUlc ¢
Heanng on his strong request by MPCB Officials. C
Shri Prabhune, Ground Water, Survey, Scientist, WCL -

monitoring of well 10

%

f He informed that WCL is conducting ground water
year. He informed that the

X

A

L

check the depip’uon of ground  water four times in a

level of “water table was down in June - 2009 The und

dep\et\on is dud to low percentage of rainfall.
ved due to the statement of WCL Shri Prabhune, P

N

oy

erground water table

.Y

K

e

Local villagers were aggrie

Ground Water, Survey, Scientist, and WCL. ‘

and directed

IR

Shri N.B.Wati, Chairman of public nearing panel, inte terrupted 2
to check ground

WCL authorities 10 streamline water gppply {0 aﬂected \mlagm &to

3

- water table once again.

uddeshiya Sanstha.

paryawaran Mitra Bahu
‘submitted to convener of

the written objection is already
informed that Copies of EIA was not received at

public hearing panel. He i
« was violation of MOEF guidelines. He further

+ office hence |
O for the befterment of environment., He

shri Deepak Dixit,,
He informed that

grampanchaya

requested 10 €O -operate local NG

that the EIA subm ttecg by \NCL was incorrect & requested to cancel

& requested to dtaﬂ fresh EIA report He informed that WCL has
vko\ate"i norms of Safety Zof we and started the m ining work i sector No.4

without obtaining envi ironment dlearanc

!
{
!
!
i
\ claimed
J pubkic hearing

Shii Jamkar, cMPDL informed that EIA raport has been prepared as per TOR
received from MU OEF He futher infor rmed that the base line data in respect of flor
M e i a

ocic wcom,mxc conditions etc, were t=leen from the pravious years

’ & fauna S
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W Sub- :
Area Manager WCL. ‘informed that the mining work in the sector no.5 was

o . ] - .
80Ing on, not in seotor No.4 as alleged by Shri Dixit, however mining work in
S

ector No.5 was in progress. -

Shri Waman Shankar Sahu, Navegaon. He Statedes that he was holding the
agriculture land at village Navegaon.He further informed that the yield of €rops
had been reduced~ due to mining. He demanded'ﬂne construction of Pond for
agricuttural purpose & this file regarding in this matter was pending With CMD
WCL & got QanceXed\ heﬁce mislead the villagers. He iqfermed that the major.
dug will of village Navegacn went dry due 10 mining activity & there were 1o

water available for drinking & agriculture. He further demanded for compensation .
o WCL authority. _

 Shri Tapase,NGO.

He informed that coal is essential fuel for Thermal power plant, &.all the

e

CSTPS is depend on WCL Coal to generate electrioity. Al the villagers should
support to such coal mining activity.

Shri Narendra Soni,,Nagpur.

He mentioned about irregularity done by WL regarding dumping of Over
Burden as WCL is not foliowing the norms of 28 degree of OB Dump.
Shri Nathu Ganpatrao Te%angﬁuz‘pangh,ﬁnha’iay '

He informed that he has three sons Z.only two got em

ployment from
WCL . He also questioned about d

istance of mine from village & informed that his

village is only 105 meters away from mine. He further expressed dissatisfaction

about working of WCL authority. . . ar

shri Ratnaparkhi, Sinhala. .

ve informed about the occurrence of flood in past at village sinhala.He

futher informed that entire village was submerged under the flood; due to this

villagers had ‘o face losses such as crop damage

s even some live stock got
killed due 10 flood. He

further highﬂgﬁ{ed the environmental problems of blasting

& water table depletion& distance of village from mining area dust emissions in _ -

NN, "
A iy

(

TN
20/
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near by vicinity. He further stated that he needs clarification in R &R Policy of
WCL.

$

Shri Yash Kumar, WCL Manager. v
He informed that due to continuous heavy rain flood occurred at village
; ol
Sinhala & WCL had extended the help by giving food packets 10 iR e .

persons.

TN

.
g Shr‘s Dubey.WCL. :
He further bliefed abum existing policy of ceal India Itd regarding land acquisition

& employment policy.

Shri Bandubhau Raipure, E)y,Surganch, Mashala.

He informed that notice was not received one month before time regarding
Public Hearing. He showed dissatisfaction over drinking water scarcity due to
mining activity & 48 houses demolished due to Over Burden coming very close to
village. He further informed that WCL has not done any thing for the buiiding of
demolished houses.

Reply was not given since this question is of repetitive na atirs

Chairman informed the audience that al§ the proceedings are no‘ted and report

will be submitted to the Government.

Thereafter, Shri Anand Katole, field officer, M. P. C. Board delivered
the vote of thanks to the Chairman, Members and the audience participated in
the Public hearing Finally, Chaitman declared that Environmental Public hearing

of this project is over

s f N\ L L
« 'f““'\ 1. BWati)
Regional Officer, MPCB, Additional smctx r Chdndrag‘rur & Chairma
Member & Convener of Pane! © "Publis Hearing Panet”
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